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SHRI NATH PAl (Rajapur): Before
1 proceed to read my calling attention,
1 would. like to register a protest through
you at the practice the Government has
developed. Knowing that this matter is
pending before you, the Government has
tried to reply to it by a so-called spokesman
speaking to the press. Now, you have again
and again warned the Government not to
resort to this kind of devious means. The
Government and the Prime Minister knew
that the matter was pending and you had
admitted my motion and that of another
member. | would like to draw your atten-
tion to the first page of the Delhi Statesman
here where it is said that Government thinks
that it is so much better that the Mangla
Dam has been completed because it will
take the burden from India. This is an
extraordinary way of treating Parliament
that when a motion has been admitted by the
Speaker the Government will try to deal
with it not by coming to the floor of the
house but by taking resort to so-called
spokesmen who have confidential talks with
the press. 1 have nothing against informing
the press, but Government has a duty to
Parliament, This is an organised method.
Mr. Chagla did it before and this is repeated.
I want yourruling. Either there is meaning
in bringing a motion before you, or they
go on making a mockery of it. May I
know where we stand?

MR. SPEAKER: The normally accepted
convention is that when any subject is before
the House, no statement is made. No
ruling is needed for that, May I request
him to put the guestion.

SHRI NATH PAI: 1 hope the Prime
Minister has heard the Speaker’s ruling,
and will accordingly advise her colleagues.

MR. SPEAKER: It was a press interview.
No Statement was made.

SHRI SURENDRANATH DWIVEDY
{Kendrapara): Itis put in the vaguest
manner. They do not give the name of
anybody, neither the Prime Minister nor the
Minister of External Affairs. They say
spokesman of the Government. If they take
1o these means, where is the protection?

iy wzw fagrdy addt (Feromg):
HEq HAZIET, AT S HAT TF qaeq
FW At § o A _F A 7 fomd
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MR. SPEAKER: Whatever it is, after
all, when a subject is before the House,
naturally the authority of the statement is
only from the Ministers, and I wish the
spokesmen will not interfere with this, the
Minister making a statement.

SHRI RANGA (Srikakulam): We are
all thankful to you for your last observation.
This is not the first time that the spokesman
takes upon himself this responsibility.
On an earlier occasion, when the Deputy
Prime Minister also was involved, a similar
spokesman in another Ministry or the
same Ministry committed the same kind
of blunder. I hope the Prime Minister
will take to heart what you have said, and
see that these spokesmen are not multi-
plied.

SHRI HEM BARUA (Mangaldai): You
have rightly wished that the spokesmen
would not step in on future occasions like
this, but on a previous occasion you wished
like that, but your wish has not been imple-
mented by these people, That is the trouble.

—

12-05 Hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

PriME MINISTER'S MESSAGE TO PRESIDENT
AyuB KHAN RE. MANGLA Dam

SHRI NATH PAI (Rajapur): 1 call the
attention of the Prime Minister to the
following matter of urgent public impor-
tance and I request that she may make a
statement thereon. The printed form says
*he” and so it should be corrected.

“The Prime Minister's message to
President Ayub Khan of Pakistan con-
gratulating him on the completion of
the Mangla Dam”.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERMAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Sir, while overflying
West Pakistan on my way to Mosa_)w. as
is customary, I sent a message of greetings to
the President of Pakistan. I expressed the
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hope that the successful conclusion of the
talks on the restoration of telecommuni-
cations would lead to further progress in
our mutual relations. 1 also conveyed my
congratulations on the completion of the
Mangla Dam. This did not imply any
departure from our stand as to the status
of the territory of the State of Jammu and
Kashmir on the other side of the cease-fire
line.

The Indus Waters treaty was signed by
India and Pakistan in September, 1960,
It was placed before the Lok Sabha in
November, 1960 and ratified in December,
1960. As provided in the preamble, the
trealy had for its aim: and 1 quote:

“the most complete and satisfactory
utilisation of the waters of the Indus
system of rivers™

by India and Pakistan.

Accordingly, the treaty allocated the
walers of the three western rivers, that is,
Indus, Jhelum and the Chenab, to Pakistan
and those of the Sutlej, Ravi and the Beas o
India. As provided in article 1V(1) of the
ireaty, and 1 quote:

“Pakistan shall use its best endeavours
to construct and bring into operation
with due regard to expedition and econo-
my that part of a system of works which
will accomplish the replacement from the
western rivers and other sources of
water supplies for irrigation canals
in Pakistan which on 15th August,
1947 were dependent on water supplies
from the eastern rivers.”

Under the aegis of the World Bank, an
Indus Development Fund was set up to
which a number of countries contributed
funds for the replacement works envisaged
in the treaty and for connected develop-
ment  works, Under the treaty, India
undertook to make a fixed contribution
towards the cost of the replacement works
in Pakistan.

On the completion of the Mangla Dam,
more water will be available to Pakistan
which in turn will also enable India to
‘make  additional withdrawals from the
castern rivers for her own use. The
Indian Commissioner appointed under the
terms  of the trcaty has been periodically
visiting the dam site along with his Pakistani
counterpart. This fact had been mentioned
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in the annual reports of the Indus Com-
mission which were placed on the Table of
the House on June 16, 1962 and August 18,
1965. The Indian Commissioner is now
discussing the extent of the withdrawals
which India can make because of the earlier
completion of the Mangla Dam and other
works.

The Mangla Dam is located on the inter-
national border between the Indian territory
of the Jammu and Kashmir State in the
occupation  of Pakistan and that of West
Pakistan. Our protests which relate to a
period prior to  the conclusion of the Indus
Waters Treaty of 1960 were intended to
safeguard our sovereign rights over the
territory involved. The treaty itsclf safe-
guards these rights under article XI(1) (&)
as follows:

“Nothing contained in this treaty and
nothing arising out of the execution
thereof shall be construed as constitut-
ing a recognition or waiver (whether
tacit, by implication or otherwise),
of any rights or claims whatsoever of
either of the parties other than those
rights or claims which are expressly
recognised or waived in this treaty.”

On the 16th Movember, 1959, Prime Minis-
ter Nehru said in the Lok Sabha in reply
1o supplementary questions on starred
question MNo. 2 regarding the Mangla Dam
and 1 quote:

*, ..he hon. Member is correct in
thinking that it (Mangla Dam) may be
connected with the canal water issue.
In that sense, there is no question of
any dispute ; the dispute is about Kashmir,
if you like. The other is the . ques-
tion of am arrangement about canal
waters, about which we are dealing with
Pakistan. . .

“, . .there are two parts of this
matter. One is a question that arises
over our territory in Kashmir State even
though that might now be occupied by
Pakistan, and our ¢laim that they should
not do anything on the territory which
is ours. That is one question which is
part of the Kashmir issue. Tbe other
‘question is connected with the canal
waters, as to the best use that might be
made of canal waters for India and for
Pakistan. In that connection, the
US Government and the World Bank,
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[Shrimati Indira Gandhi]
and perhaps various other governments,
are, at the instance of the World Bank,
offering considerable sums of money to
Pakistan. That is not our concern—
what money they offer to Pakistan in

. connection with the development of
their canal system.”

The position of the Government of India
was reiterated in this House, in answer to
questions, on several occasions, viz. on
17th February, 1960 and 30th November,
1960 by Prime Minister Nehru, and on
31st August, 1961 by his Parliamentary
Secretary. There has been no departure
whatsoever from that position.

The construction of the Mangla Dam has
aroused much international interest not only
because of the financial contributions made
by a number of foreign countries but also
as an engineering feat. A number of
Foreign dignitaries are expected to be
present at the opening of the Dam. The
completion of this irrigation system will
now benefit millions of human beings in
our neighbouring country and also in our
own as it will enable us to draw more water
for Punjab, Haryana and Rajasthan.

1 should like to end by recalling that it has
been our firm conviction that India and
Pakistan can cooperate with each other in
a meaningful way for the benefit of our
respective peoples. ‘

SHRI NATH PAI: Mr. Speaker, Sir,
we had originally tabled adjournment
motions on this subject. In view of the
length of the statement and the importance
of the subject, I would plead with you to be
a little patient with us, since we have agreed
at your behest that it should be taken up
as a Calling Attention notice, though the
matter deserves to be discussed as an ad-
journment motion.

:I'he Prime Minister has spoken long, but
said very little. Most of what she has said
is a second thought, Her single inadver-
tence has falsified India’s position in the UN
and made a mockery of the heroic sacri-
fices of the people of Kashmir and our
brave soldiers. Never was so vital a national
interest so lightly compromised in such
an irresponsible manner. I will refer to
the relevant documents. The first is the
United Nations Year Book for 1957, This
is the Government of India's protest lodged
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by the then Prime Minister Jawaharlal
Nehru. I would like particularly those who
cheered the Prime Minister to see this
protest and try to see whether it goes
in harmony with the statement just nmow
read by the Prime Minister.
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SHRIMATI INDIRA GANDHI: Those
protests were all made before the Indus
‘Waters Treaty......

SHRI NATH PAI: The Prime Minister's
exact words are:

“[ take this opportunity to congratu-
late the people of Pakistan on the ccm-
pletion of the Mangla Dam which socn
you will be formally inaugurating.”

When we congratulate, we confer our
blessings. [Either we take the stand that
there is aggression by Pakistan, or has the
Government reversed that position and has
started acquiescing in Pakistan’s aggres-
sion in Kashmir? How else can we go on
congratulating the enemy unless we want to
reward aggression? Only recently we were
told that this Government will not sit idle
when the aggressor is trying to reap the
harvest of aggression. Are the fruits of
aggression to be denied only when the
aggression is by somebody else against
somebody else’s territory? But so far
as this country is concerned the
aggressor can reap the harvest of his ag-
gression, The Government of India’s
protest is like this:

- “In the letter dated 2Ist August the
representative of India referring to 2
Press report on the subject cited the
execution of the Mangla Dam project
by the ' Government of Pakistan as a
further instance of Pakistan’s consoli-
dating its authority over the Indian
territory of Jammu and Kashmir and of
the exploitation of that territory to the
disadvantage of the people of the State
and for thegbenefit of the people of
Pakistan. Palitan’s action, the Indian
representative added . . . .(Fnterruption)

1 must, Mr. Speaker, keep it on record.
I am not making a speech here. I em
citing the authority of the Government
of India. The Government of India, again,
on 20th January, 1958, used even stronger
language and said:
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“Thus, for its own benefit Pakistan
had taken further steps to exploit the
people and the resources of the territory
of the Union of India which it continued
to occupy in defiance of the Security
LCouncil Resolution of 17th January,
1948 and UNCIP Resolution of 13th
August, 1948 and 5th January 1949.
Moreover, Pakistan was forging ahead
(I want the Prime Minister to listen to

" this) with the construction of the
Mangla Dam against pronounced op-
position from the people of the area.”

Have the people of the area withdrawn their
opposition? Do we know the wishes of the
people of that area? When you give this
blessing on the completion of the Dam,
what does it mean? Either the people have
withdrawn their opposition or we have
given up our position,

Finally, the latest, Mr. Speaker, on this
is this protest from the Government of
India:

“On Tth August, 1959, India drew
attention to a Radio Pakistan broadcast
of 17th July, 1959 (this is before the
Security Council) the effect that the
construction of Mangla Dam was to be
speeded up during the year. India
called it a further violation by Pakistan
of Indian territory.”

At least on three occasions, Sir, the
Government of India took the position
before the Security Council that pr ding
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cile her congratulatory message? So far
as good wishes are concerned we will go
one step further than that. We have no
quarrel. While flying over the territory
of Pakistan the Prime Minister of India sent
good wishes, So far as effort is concerned to
improve relations I think we will all agree,
but we do not want anybody's friendship at
the cost of India’s territorial sovereignty.
She says we will continue our efforts
to improve relations. What is the price?
Have we given up the position that we took
all these years since 1947 when Pakistan
first committed aggression in Kashmir?
Have we resiled from that position? In
that case, why do we persist in our com-
plaints before the United Nations? If we
are not, then why are we not withdrawing
our complaints. If our position remains
that every inch of Kashmir, the so-called
Azad Kashmir of Pakistan, is an integral
part of India, how do you give your blessings
by this congratulatory message? Does it
not amount to acquiescence in aggression?
How is she going to undo the damage that
this message has done?

SHRIMATI INDIRA GANDHI: Shri
Nath Pai has obviously ignored all that 1
have said in my statement........

SHRI NATH PAI: I followed it most
carefully,

SHRIMATI INDIRA GANDHI: As
I have stated very clearly, our rights remain
inviolable. That is made quite clear in
my t. It also stands embodied in

with the completion of the Mangla Dam is
a violation of the sovereignty of India,
is @ negation of the wishes of the people
of that area and is in utter contempt of the
resolutions of the United Nations.

I know something about Indo-Pakistan
Indus Valley Treaty, We debated it here.
We participated in that debate and I know
what was said. Reference has been made
to the World Bank and the United States
pouring money. You paid Rs. 84 crores of
the poor tax-payer's money to Pakistan
for its completion. It dees not lie in the
mouth of the Government which gave Rs. 84
crores of money to Pakistan today to go
on pointing accusing fingers on the World
Bank.

Sir, now I will ask this question of the
Prime Minister. Though she has said that
our position remains, how does she recon-

the Indus Waters Treaty.

1 did state that there has been no change in
our position, I can go on repeating it as
many times as you like. As I have already
explained, the protests relate to a period
prior to the signing of the Indus Waters
Treaty. The protests were made, as Shri
Nath Pai has pointed out, in the years
1957, 1958 and 1959. When the Indus
Waters Treaty was signed in 1960, the Treaty
itself contained a provision safeguarding
our sovercign right on the territory in-
volved, which the protests were intended to
protect. Therefore, our position in regard to
the Kashmir question is in no way com-
promised. It is fully safeguarded, as I
have said already two or three times, by
article XI (1) (6) of the Indus Waters treaty,
I do not think we are now discussing the
merits or demmerits of the Indusweters
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Treaty, which has been discussed in this
House on many an occasion. Here 1
should like 10 read out what Shastriji
stated on that eccasion when this subject
wis discussed here. He said:

e e g Y€ O et
w3 Trfed foad g o a1 wed |
9% S g7 &g e F S 9 O g
mT AT g 3F & 1 arfaeaE Fy gwar
g fs ag wrmgd ol A g @
qY 3T gW FTE F1 AT § A
& at Far 2% A FA E

‘We have to view this question in the wider
context. | can undersiand emotions being
aroused and I can also sympathize with
them. As the House knows, 1 have been
very closely connected with the indepen-
dence struggle of Kashmir frem an early
date.

SHRI HEM BARUA (Mangaldai): How
does it fit into the picture?

SHRI BAL RAJ MADHOK (South
Delhi): How does emotion come in here?
It is a question of fact. How much of
territory of Jammu and Kashmir, which
belongs to us, has been submerged by this
dam?........ (Interruptions)

MR. SPEAKER: If hon, Members go on
interrupting like this, it will be difficult to
proceed.

SHRI BAL RAJ MADHOK : We are
not talking of emotions; we are asking for
facis.

SHRI HEM BARUA: Sir, you in your
wisdom should prevent all members, in-
cluding the Prime Minister, from arousing
emotions like that. She has made reference
to a fact which is totally irrelcvant,

=it Wy fomd (7)) : v A9 A
¥ fergeam &1 FAT o mfsss wman
T F HEET AT G E | TR A
gardr sfw &1 feen fafmi & gro &
ST T @I | S RA WagH
T R &, WY A §EF a0 Q@ §, A0k
e IWETET TEE A RIS A=
T AR T EEI T IR
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ar wm fager g iy T w @
& | & | FEi A7 oyiEiE ¥ @ E
AEE 9a¥aT | ATg-HT4 §EA
A% A & foq a5 o 78 | §
f & sl sgaT 1 wel wIT 8,
ML LA dt § & | A AR,
™ qg F Al F FE AAGA AGH
AT & | ¥ =gan § F a o o
T F AT A IW F FIAT IQ HT
IZ YTE-ATE Fg fF 7@ oEar 1 a
N Afewd Y A g aE
€ 98 T999 §, 9 &7 F1¢ qAew A5
&, ST TETHT =T AT § ag gHIT & fAn
o T E, WA A ferwa A g
IEH A AT AT gH T[@ AR &
e ga wifomt § g7 agr #2 g
w5 9, fogam, swfim anfe &
& & fon ok gER aw i
qroEE F dgT I9ET angw ¥ famm g
g1 a%ar § fr ag ot arorset & am@maTr
# o o g Y 1 g ofY @) aar
g f5 s TETa AT o W E AW
T AT ¥ a7 T 7 A} T, ey oy o
g1, ST q# w1 e T4 2 1 e
qTHG g0 AR & FIL AT 3 G gl
ag oY g a%ar g fF arord ¥ W
# T € T T qr 14 g ;i
9g ®F a1 @ o A }@ ¥ e
wWr 4t | e & awar & & A
9 F G LI I I AT AT TS
#T wawmAEl w1 oaRw T 8o

I F U Hell ¥ GIE-ATE Sqw
sgar g 6 OF SR 99 ag Earar
I FT E S wEh & froag g
AT § a7 AT ag dar Ay §
FUS! T @S FW F A& W I T@T
8 S uTE g, S wT AR e
FAE A § a1 gEL F 6 9w §
™ W@ F FE F QT T A A
T gW & arfey frey e g P
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¥ T 1 9@ WA § | 99 %
TRl WEIE AL ENIT a9 aF T9 a<
¥ ATl T 15 waww TG E

UF X A F FAT ATRAT § 0 W
m%mﬁwﬁmt{fﬁﬁi\w

fawr @ a1 -

FEUW "EIEA : qg gud WA g |

=it 7y fomd : g7t & @ w1 A
T ofw ¥ wr fowr R =
[ A AW FE AEr GET a1 A
& a1 97 9T U T & fa ag sen-
®e uffefed  fasr @mr mn a1 @)
¥ gamar g & aa ¥ su=r gand afw
F fgef #I I90 @ T FH I
forelt & forar & Y T it 7 fR
I 3 9g & fF 3@ 9| ¥ amiEly
X YAFTHART & T2 3 FILOF A&
§ T I TARHIE AT FATEIK
FE aS AN F AT IR AT
SRR R
o¥ J9 frgr & IueT § Are-aTE |
qAEATE |
staet ghaw it : 798 ye Tga T
TG IITAT AT § AT qgA TH THHT
go oY faar T & | T IE AR
Y qgN AT Helt Wt T IH F 1 A o
# ot 793 fod GaX § —OF w0 =Y,
&1 T g}, g1 A< a1 faaey i ax
AT g ¥ I A ST AR E | ¥ Fg
@Y oY i gaTr it 9y Wi O T
g o1 gara Be 3, W faifer
Frafae & g ik g gy &, |} =7
ﬂ@s,mafrwﬂﬂwﬂﬁaé‘

ot

it wa fowd : o7 €T F T F}C
WE A S @A g

it e arg : qfr ¥ A e d A
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it gfR wielt : gwro o feex-
farero 3 =3 it I & wora § 1 A
aﬂfﬂwmémﬁﬂa‘i%mwm
73, asmawﬁum%wmzl
afeq doen g aw om0 -

st "o o dft (7 faer) :

UL F 79 X A a7 47 A9 FAW &
fFagems. . (gTeaiw)

SHRI NATH PAI: The Prime Minister

is prepared to give up our territcry but not
our siand,

sitwet ghear wieh : gw o= W S
& T ¥ Fgd § e gurd i ot o
g A o § 98 IR Bre wifed |
s Ffofi i@y
(geeesiw)

QF WA §9E A9 al qurs
T E

MR. SPEAKER: Order, order. It is

not proper to interrupt like _lhis, When a
question is asked, thcy must patiently hear the

reply. Whether they like it or not, they
have to hear it patiently.

oty fowd : qa wEi AT § 7
FuT AT TR | g T 9T €W
a9 T g 934 a7 @ g, wifefrim
T @ g, e ot 7g g W@ & o gt
qfa & 1 & gl dom ¥ s= §, 1%
ifed T

MR, SPEAKER: She has given her reply.

Now Shri D.C. Sharma is not here.
Shri Kachwai,

ot g3 o @ (Reh &@<1) -

Are you convinced with her reply?
wT g gigdl §, IHI St a1 @I
g1

MR. SPEAKER: The
about roads and all that.

question was
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ot wy frrd : 8w orffebe,
es o 9 € 1 fadeit S oA
& & T T o

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Let her complete her reply.

MR. SPEAKER : She has given the
reply.

SHRIMATI INDIRA GANDHI: 1 was
in the middle of my reply when they shouted
me down. Therefore, I sat down.

=it g fovrd : senfem 0 & fag
THTE | A FY TR TE@ G

SHRI NATH PAI: There was no ques-
tion of shouting her down. Nobody has
shouted her down. Sir, is it fair to say
that she was shouted down? All that we did
was to ask for an elucidation. The only
simple point is this. She stands firmfon
her stand. What about standing firm on
our territory?  Give a reply to this.

MR. SPEAKER: Order, order. Unless
there is some order, I am not goingto
request the Prime Minister to say anything.
Every minute, there is shouting. You do
not allow anybody to speak.

SHRI SURENDRANATH DWIVEDY:
Whatever it is, since the question has been
posed, the Prime Minister should give a
clarification,

SHRIMATI INDIRA GANDHI : The
position has mot changed in any way. ...

SHRI NATH PAI: The territory has
changed.

SHRIMATI INDIRA GANDHI: The
territory has not changed..........

SHRI K. N. TIWARY (Bettiah) : Why
interruption?  (Interruptions)

MR. SPEAKER: Even one sentence you
do not allow her to say.

SHRIMATI INDIRA GANDHI: Pakis-
tan has occupied certain areas of Indian
territory. We have made clear what we
feel about this and also our intention of
taking back Indian territory. In this
position, there is no change. The building
of the Mangla Dam does not change this
in any way. This was, as I read out from
Shastriji's statement, merely some thing. . ..
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AN HON. MEMBER: It has changed

now.

SHRIMATI INDIRA GANDHI: It has
not changed. On the contrary, it has been
accepted in the Indus Waters Treaty, as I
read out here. This does not, in any way
comstitute a recognition of a waiver of our
rights or claims. Therefore, this position
is very clear and unambiguous. (Inrer-
ruption). In our eyes that territory remains
Indian territory. As I said, what is involved
here is the much wider question as to how
we deal with these matters, whether it is a
question only of talking about it or whether
something else can be done about it........

SHRI KANWAR LAL GUPTA: Which
will you prefer?

SHRI K. N. TIWARY: Why this running
commentary 7

SHRIMATI INDIRA GANDHI: As far
as the Jan Sangh is concerned, we have
had a very basic difference of opinion with
them right from the beginning........
(Interruptions)

SHRI BALRAJ MADHOK: This is no
reply...... (Interruptions)

MR. SPEAKER: Order, order. I am
requesting for order now,

=t wew fagrQt a0 e
A, # w0 4 & s e
oY g9 9 I T F @I E ! 9T H
| AW T G FET § 1 A fe
qf &1 gaE A § | gO Al ot
qifeqt #t aied # fmw T %5

st wy fawd : T @Y ST g )
TH WA | WO GO g1 T |

! g 9 weAW (Iw)
AT TET AA S ¥ Ay st Wy
fawd & wwT #T. 99 30 gU FET
fegmo St €T W9 ER
T Ty | T g ag W & fF few
i aret & ofeeE 3 SR ¥ 39
feet | Y A FIWHT T @ g,
oyq we d fggw A & W eIH- F
Wy § ? w1 IW A w1 A8 fggw
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& fr s & F foaet it o §
& ? agh & 9 W 9 U
foa it se-FTeiR § @ @, 99
HY T T HIE ToATAAT AGT (<QT AT |
I9 W1 qg FreEd @ @ oar
AR AGE HAT AT | F qG WY AT
T § i o e FeR g ' A
foaer s, A | GO wAen &
Frggam & fog o ity

siwat i aiet : 98 @@ @ 59
T F AR AT TG & | gH A
foa off &7 aT §, AW A A §
T 927 | 9 1 faege @ Ae € 1
AT F1E EW I F GO SAAr H;t
WY qgET 8, IT A A A Faard
R & a1 99 & fau ¥ &1 o
qgdt & | 99 a1 uTeA A a1 fF ey
# 7 9t 3 ¥ &, T FEAT O T
R | AR AT qeedr #1 e #)
TR A | AT EE T ag TR T Ow
fewim wti® sirdifas € ) @ww & 42
srar 5 99 & & A0 ATy 41 8 o

(o)

SHRI BALRAJ MADHOK: The ques-
tion is: how much territory has been sub-
merged ?

SHRIMATI INDIRA GANDHI: When
one is not allowed to finish a sentence, then
they do not know what one is going to say.
They start making a noise before one is
allowed to finish.

What I was trying to say is this. In the
manner of looking at various things, we
have had a basic difference of opinion with
them. [ am not trying to divide anybody.
1 want to finish with this matter before I
come to the other questions. From the
beginning, it is a question of how one
deals with another nation or another person.
It does not mean giving up one’s rights or,
in any way, weakening one’s case. Surely,
nobody can think Gandhiji was weak on
any issue. When it came to a question of
making payments to Pakistan in the middle
of a conflict, he insisted that we should pay
our share. Similarly, during the last
conflict, Shastriji approved of the payment
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of our instalment. So, what I am saying is
that nothing new has happened. We have
had a particular outlook. We are deter-
mined not to say anything which might
prejudice our national interest in any way.
On this, we all stand solid. But on the
other hand, we must not say anything that
provides grist to the mill of Pakistani propa-
ganda which, I am sorry, we do quite often
in this House.... (Interruptions)

SHRI NATH PAI: It is a reflection on
this House.

SHRI M. L. SONDHI: She may be
having some difficulties in the Congress
Working Committee. . . .(Interruptions)

SHRI HEM BARUA: It is a reflection
on the House.

SHRI M. L. SONDHI: We are arguing in
the national interest; she is talking of party
interest........ {Interruptions)

MR. SPEAKER: You can take it up
later on. MNow it is a separate question.

SHRIMATI INDIRA GANDHI: I have
not said, this side or thatside..........
(Interruptions) 1 am not accusing anybody;
I am not saying that they are doing this
through malice or lack of national interest.
They are giving wrong meaning to what 1
have said.

SHRI HEM BARUA: It is a reflection
on the House.

SHRIMATI INDIRA GANDHI: Now,
the total fill wvolume involved is 122 million
cubic yards; about 80,000 people have been
affected and the area of 65,000 acres has
been submerged.... (Interruptions)

MR. SPEAKER: She has given that
number also.

Mr. Prakash Vir Shastri.

ft gF ST WA : IAT gY AW
FY AT TET (AT &, I F1 FETEC |
9% T gErEaT &7 § 7§ AR |
MR. SPEAKER: She has given the acre-
age and the number.

st gON 9T WSATY : IT FT TaATAAT
foraa feam mar ? 99 FY HHTEST AL
fear T
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MR. SPEAKER : Will he kindly sit
down? She has given the acreage and the
number of people. She has given all the
details. | am satisfied with that. If 1
cannot satisfy you, I cannot help it
(Interruprions)

o gETNErT A (FE) ¢ e
e, 1947 § FTEHIT § g0 HAG
& a= faw oiffearT zear<i 7 1965
H gAY JEWT F &7 ¥ g O 6
St qrfeeaT aEfa ames e
9T g A & a1g Foad g s
0F  ATC WU WEl ¥ T4 HWT 93T,
o AT WA A gAY 39T F fegm
F faems W= e et @ & o
fradmam s o F aororss= §
wTte wfusa da a1 F s
17 &t & 25 K 30 g9 F
wrzfagl F1 IFSAT 92 IT HET i
& fmior gu 29 o www W
&1 qrfeEaTHT Tt w1 quTE AT F4T
WG & 9El 9C A0F fBedT w7
T TG Fam ?

# qg AT ATRAT § YU HET
¥ fF s &1 oA AT { @
% fF weer @ & Fiw &
FIALC & G439 A AT AR GLHL FT
=3 § 59 § T w1 afaa 7@
2T &1 A waH wWEr F 9g aae e
A fogiv wa w4t S 39 797
ST Tregafa &1 quTE &7 &1 O
4t IR #41 a8 TG Far 6 qurs 3
F Arg-ATY NiFEHT Wwegafa w1 ag W
@g & fF 33 Turg = afosma Fre
F day § 9 ¥ €T 7 518 afmww
T AT A 7 OF S Y9I §AT a8
et & fF @ g F weR
gadt €7 ¥ #¢ ofaew 78 9}
gELY A Hwer vy F ffor 9T q9rd
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&, FH-3-FH AL ¥9 o A
FT 79E F 78 a9 TEY A1y 5 ag T
i f&w axg oF A/ FE s AwAr
& W% gfrar & 43 39 qurd 93w Fr
W F g R F aw @ F I
wra s fera & 99 wg gedr
g5 AR #r oFgF 9o =<t
AT g ?

sftwreft gfe wrieit : gfar gg am@ &
g9 F99 aXg T FAWAT § | TWiE
iTYME daut § @ odr 19 g
&, 59 OaT 5w 9% F FE L, 4
FTAT 8, AT HT JET § AR IW FTERA

UL

MR. SPEAKER.: If at every stage and at
every sentence, she has to satisfy, it will be
impossible not only for her but for any
Prime Minister.

MNow we go to the next item. Dr.
V. K. R. V. Rao.

e uga’f’mmh%ﬁﬁm
TF T FT IO T A § AT A
ST T H | 3T T THTL @I AT ZHIL
T Aag A do0 1 A o § 7w
#EIRY, X AT FT 45 THX § ar
g ¥ = Fvig & faems # 30 aeT
afgs szt § 1 A o Form fear
T fF T HET FY Ty IO AT T
3 W 9R e fawy WTov #X @

B

(=it s wreslt @ A W<
== 1Y)



